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Hon'ble Mr, Justice B,C. Sﬂk$ana, V.C,
Hon'ble Mr.' D'S. Baweja' AIMI

After having heard the learned counsel
for the parties and having perused the copy of an —~&y=

order dated 23,5.1997 by which the applicant has been
regularised on the post of L.D,C w.,e.f, 22,3, lgao)m{ecl

*he 0.,A is rendered infructuous and is accardingly ,
dismissed.
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL - -
| T

A LIAH BAD BENGH, A LIA!A BAD -

Regl'stration No. O« . E)SSH .0f 1094

(District : Allahabag)
Govind HNaraln Sharma 8/0 le:_t.e Sri Prem Narain

r/o G=26 Central Revehew Coloney, 6-=tuir Road,

Allamabad , UeP. ~--Applicant/ Petitioner.

Versus

1. tnlcn of Indla, thmwough the Secretary
Govteof Indla, Minlstry of Finance, Department

of Reveliew, New Delhi.

2« Chlef Conmissioner of Inmme Tax,

(Aaministration) U.P.through Commissioner

of Income Tax, Lucknowe

3¢« Commissioner of Income tax ( Ltd.NQr).

Allahabad.
- --Respondents/OPPOSit parties.

Para 1 Particulars of order agalinst wphich

the application is made :=

Order no.C.No.C.No.Deptt.Exam/finis.Staff/

94/CcC Dt » 4¢5.1994 passeg-/]:;y the Chief
7

. e
commissioner of Incn:ﬁ]é Tax ,Ashok Marg,
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